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"We will encourage the small 
scale industry and we will give pre-
ference to purchase goods from 
small scale industries." 

.. hereas you are telling othElrwise. 
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SRRI R. VENKATARAMAN: Sir, 
there are two thinp. The lion. Mem-
ber is slilhtly confusing between the 
private sector and the public sector. 
When any purchase is to be made by 
any Public Sector or Government 
Department, public sector under the 
new policy is entitled to 10 per cent 
pref(l>rence. Between the large-scale 
and small-scale sector, whether it is 
public sector or private sector, the 
small-scale sector is entitled to 15 per 
cent preference over the other. 

PROF. MADHU DANDAVATE: 
While appreciatinJ( the general policy 
and the norm laid dOWIJ by the Gov-
ernment of India, I would like to know 
categorically from the hon. Minister 
~ hether you would like to encourage 
the cooPerative sector or the coopera-
tiVe enterprise and put them on par 
with the public se~tor enterprises as 
far as purchases are concerned,-ot 
course, subj-ect to their fulfilling the 
quality requirements and keeping up 
the delivery schedule. 

SHRI R. VENKATARAMAN: At 
the moment no ~uch decision has been 
taken. But I will have it examined. 

SHRI KRISHNA CHANDRA HAL-
DER: May I know whether State 
undertakings would get 10 Per cent 
preference at the time of placing 
orders? You have Central and state 
undertakings, I am asking about state 
undertakings. 

SHRI R. VENKATARAMAN: 'Pub-
lic sector' means all Central Enter-
prises. 
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THE MINISTER OF COMMERCE 

AND STEEL MINEs (SRRI PRANAB 
MUKHERJEE): (a> to (c>. A state-
ment in respect of Rourkela and 
Bokaro Steel :elants is laid on the 
Table of the House but information in 
~es~ of Durgapur and Burnpur 
Steel Plants is being collected :::nd will 
be laid on the Table of the House. 

statement 
(a) and (b). The number of small 

scale/ancillarY industries registered 
with Rourkela and Bokaro Steel Plants 
for supply of stores and spares, etc., is 
as follows:-

Plant Small Ancillary 
Scale 

Rourkela • 110 21 

Bokaro • 135 23 

All industrial units, which have been 
accorded the status of ancillary units, 
must supply at least 50 per cent of 
their products to the steel plants. Pre-
cise information regarding the per-
centages of their total annual prod~c­
tlon supplied to the steel plants is 
hO\\"ever not avatlable and, as the va-
rious units may be engaged in wide 

,. 
ranle and variety of production acti-
vities (not an beine related to the 
steel plants), the collection of such in-
formation will necessarily be laborious 
as wen as time-consuming, and not 
commensurate with the results. 

(c) In pursuance of the Guidelines 
iss·.1ed bY the Bureau of Public Enter-
prises for the development of ancillary 
and other small scale industries, en-
couragement is eiven by the manage-
ment of the steel plants in various 
ways, ilnportant among which are 
placing orders for items which can be 
manufactured by the s:nall scale I ancil-
lary units, providing technical know-
how and guidance, arranging or help-
ing in procurement of ra",· materials, 
providing testing and laboratory facili-
ties. carrying out regular reviews and 
earmarking items which can be off-
loaded to theSe industries, and so on. 
To help the growth and development 
of such industries, senior officers have 
been appointed in each plant for super-
vising and coordinating the worK. An-
cillary industries are exempted from 
depOSiting earnest money and security 
deposits. Tender documents are also 
supplied free of cost to them. Assist-
ance is also provided for securing or-
ders from other Government Organisa .. 
tions. 
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SURI PRANAB lV.LUKHERJEE: I do 
DOt know whether the hone Member 
gave Ii months notice Or not, but 
we do get a notiCe of 4 .or 5 dayS before 
tile actual answer is prepared in the 

Minish'Y eoncemed. That is wby it 
takes some time. In fact for Durla-
pur. I can give him the total ftaure. 
There are 94 small-scale unit.. But 
I do not have the figure to State how 
many of them are ancillary and how 
many of them are small-scale indus-
tries. That is why I took some time 
to provide the correct information. .\S 
per the guidelines issuesd by the 

Bureau of Public Enterprise these :-n-
cilIary industries are to provide :;0 per 
rent products of the parent indus .. 
tries. I may give the figures as to 
how much orders we placed to these 
ancillary industries in so far as Rout-
kela is concerned. Total value of the 
order placed in 19'1'1-'18 is Rs. 9.15 
crores. For 1978-79. it is Rs. 11.30 
crores. For 1979-80. it is Rs. 13.75 
crores. And up to September 1980. the 
total value of the order placed is Rs. 
7.79 crores. 
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SHRI PRANAB MUKHERJEE: This 
is not a relevant question. I explained 
the position how much time we take to 
collect tlhe inionnation. 
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saRI PRANAB MUKHERJEE: Sir, 
-we get our ancillary and other type of 
equipments and products not merely 
from tbe ancillary industries establish-
ed there, but also from a large num. 
ber ot small scale industries which 
sometimes also come up near the bioi 
units. That is why I gave the addi-
tional figures in respect ot the small 
scale industries. In the Statement I 
have separated the number of ancil-
lary industries aOO the number of 
small scale industries and the conces-
sions Which we give tllem are also 
spelt out In the second part of the 
statement which has been laid on the 
'Table 01 the House. Iii regard to com-
plaints, sometimes we get the com-
plaints that the products of the ancil. 
lary industries are not being taken by 
the parent units. In such cases, im-
mediately we take action and follow 
it up' and if any specific complaints 
>come to us, we will look into them. 
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THE MINISTER OF COMMERCE 
AND STEEL AND MINES (SHBI 
PRANAB Mt11CBEIUEE): (8) to (c). 
A statement is laid on the Table of the 
House. 

Levy of Development Cess i& not 
compulsory under the provisions of 
the Mines and Minerals (Regulation 
and Development) Act. However, 
some state Governments are levying 
such a cess. 

2. The Central Government set up 
a Commi.t4ee in 19'12 to examine the 
question ot the levy of a development 
cess on minerals. This Committee 
was of the view that it was necessary 
and desirable to make rapid devebp-
ment in the infrastructure facilities in 
the mining areas and for this purpose 
a development cess should be levied. 
After examining the recommendatioI1S 
of the Committee, a view was taken by 
the Government jn 1975 that the pro-
posal to levy a development cess need 
not be pursued. However. the issue is 
still being raised by certain State 
Governments. This is under consider-
ation. 
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